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Background 

1. In their order dated 14 May 2024, in O.A. No. 535 / 2024, the Hon'ble National Green 

Tribunal constituted a Joint Committee with the representative of Member Secretary, 

CPCB as the nodal agency, and including a representative of the Forest Survey of 

India, Dehradun.


2. Paragraph 1 of the Hon'ble National Green Tribunal's Order mentions that in the 

"Original Application, the plea of the applicant is that khasra No. 209 Sadulajab Saket 

New Delhi is a forest land and the land mafia has captured this land and has 

deforested almost 50% of this land". The paragraph also mentions that as per the 

submission, "in last 3-4 years large scale deforestation of forest has taken place".


3. The joint committee was directed to visit the site, ascertain the correct situation and 

extent of damage to the forest, if any, caused and persons responsible for the same 

and submit factual status report before the Tribunal.


4. The site visit of the joint committee was made on 8th July 2024 further to the nodal 

agency's letter number CM-13011/122/2024-LAW-HO-CPCB-HO dated 05 July 2024.


5. The nodal agency requested to furnish individual observations.


6. Hence this report.


Site and situation of khasra number 209 

1. To reach the correct site, and to ascertain the facts regarding ownership, khata details 

as available on the Indraprastha Bhu Lekh (Delhi Land Record Computerization) portal 

of the Revenue Department, hosted on the website https://dlrc.delhi.gov.in/ror.aspx 

were scrutinised. As per the the details available, the ownership of Khasra number 

209 indeed vests with the Department of Forests, Government of Delhi. A screenshot 
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of the same is placed under for records:  




2. The portal mentions that the area of khasra number 209 is 19 bighas. This same figure 

is also mentioned in the Revenue Department's notification dated 2nd April 1996 

(published in Delhi Gazette, National Capital Territory Government, on 4th April 1996) 

Annexure M, through which the Hon'ble Lt. Governor of National Capital Territory of 

Delhi declared this land as surplus land, excluded the same from vesting in Gram 

Sabha, and placed it at the disposal of Forest Department of Government of National 

Capital Territory of Delhi. A copy of the relevant portions is placed under for records:  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3. To reach the correct site, the khasra map of khasra number 209 was obtained from 

the website of Geospatial Delhi Limited, A Govt. of NCT of Delhi Company, hosted at 

https://gsdl.org.in/revenue/. A screenshot of the same is placed under for records:  




4. The roads and paths on the khasra map were cross-checked to verify the location 

during site visit, and GPS and Google Maps were used to ascertain individual 

features.


Analysis of recent changes using high-resolution satellite imagery 

1. To undertake prior analyses, the khasra map was digitised and geo-referenced. The 

screenshot of the final result is placed under for records, showing that the digitised file 
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exactly matches the khasra map available on the portal:  




2. High-resolution historical satellite imageries as available from Google Earth were 

utilised to find recent changes in the last 5 years. The satellite imageries for similar 

seasons (in the months of September and October) for the years 2023 and 2019 

appear as under: 

Year 2023 (image dated 02 October 2023): 

 

Page  of 6 15

23

68



Year 2019 (image dated 18 September 2019):  




3. The high-resolution satellite imageries indicate that some tree canopies in the South-

East portion of the khasra have indeed been lost over the period. This location was 

further examined during the site visit.


4. LISS-IV satellite imagery from ISRO's Earth Observation data hub, the Bhoonidhi 

portal (https://bhoonidhi.nrsc.gov.in/bhoonidhi/home.html) has been utilised for the 

year 2024. The false colour composite imagery dated 18 June 2024 is placed below 
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for records: 




Observations during the site visit 

1. The land is being maintained as a park. Visitor amenities were observed.


2. While the Revenue Department's notification dated 2nd April 1996 (published in Delhi 

Gazette, National Capital Territory Government, on 4th April 1996) mentions the 

purpose of creation of Reserved Forest, no forest boundary pillars were visible.


3. Though the area of the khasra is mentioned as 19 bighas in the revenue portal and in 

the notification, the area appeared to be very small in comparison during the visit. This 

was confirmed through measurement of the geo-referenced khasra map, whose 
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readings are placed under for records: 




4. The area is measured to be 1.549 hectares, or 6.12 bighas (1 hectare = 3.954 bigha). 

Thus, only 32.2% of the 19 bighas of khasra number 209 were found at the location.


5. In the South-East portion of the khasra where tree canopy loss was evident in the 

satellite images, site visit confirmed the loss of tree canopy. This loss has not been 

compensated by planting of tall plants, making the loss permanent. The site visit 
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photograph with GPS location is placed under for records:  




6. In many areas, the park is covered with a boundary wall. The site visit photograph 

with GPS location is placed under for records: 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7. However, in many places, the wall was found to be badly damaged. The site visit 

photograph with GPS location is placed under for records:  




8. Similarly, some buildings have also encroached upon the land through extensions. 

The site visit photograph with GPS location is placed under for records:  



Page  of 11 15

28

73



9. There is a temple inside the khasra. The site visit photograph with GPS location is 

placed under for records: 




10. A large permanent construction in the form of chabutara is also present inside the 

khasra. The site visit photograph with GPS location is placed under for records:  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11. New construction can be seen adjacent to the park boundary. Since only 6.12 bighas 

out of the 19 bighas of khasra number 209 were found at the location, it cannot be 

ascertained if this new construction falls within the 19 bighas area supposed to be 

allotted to the forest department. The site visit photograph with GPS location is 

placed under for records: 




12. Piles of garbage, including plastic waste were commonly seen inside the khasra, but 

especially so near the boundary. Such wastes not only create eye sores and degrade 

the wildlife habitat, but also present entanglement and choking hazards to wildlife 

including birds and squirrels that were observed in large numbers in the area during 
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the visit. The site visit photograph with GPS location is placed under for records:  




Summary 

1. The land is being maintained as a park. Visitor amenities were observed.


2. While the Revenue Department's notification dated 2nd April 1996 (published in Delhi 

Gazette, National Capital Territory Government, on 4th April 1996) mentions the 

purpose of creation of Reserved Forest, no forest boundary pillars were visible.


3. Though the area of the khasra is mentioned as 19 bighas in the revenue portal and in 

the notification, the area appeared to be very small in comparison during the visit.


4. Only 6.12 bighas out of the 19 bighas of khasra number 209 were found at the site.


5. Site visit confirmed the loss of tree canopy in the South-East portion of the khasra. 

This loss has not been compensated by planting of tall plants, making the loss 

permanent.


6. In many areas, the park is covered with a boundary wall.


7. However, in many places, the wall was found to be badly damaged.
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8. Some buildings have also encroached upon the land through extensions.


9. There is a temple inside the khasra.


10. A large permanent construction in the form of chabutara is also present inside the 

khasra.


11. New construction can be seen adjacent to the park boundary. Since only 6.12 bighas 

out of the 19 bighas of khasra number 209 were found at the location, it cannot be 

ascertained if this new construction falls within the 19 bighas area supposed to be 

allotted to the forest department.


12. Piles of garbage, including plastic waste were commonly seen inside the khasra, but 

especially so near the boundary. Such wastes not only create eye sores and degrade 

the wildlife habitat, but also present entanglement and choking hazards to wildlife 

including birds and squirrels that were observed in large numbers in the area during 

the visit.
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Item No. 08  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 535/2024 

Corruption Removal Society Through  
Secretary Vinay Kumar Walia   Applicant 

Versus 

Department of Forest Wild Life,  
Govt of NCTD through The Principal Chief  
Conservator of Forest Respondent 

Date of hearing: 14.05.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant:  Mr. Abhas Kumar, Adv. for Applicant  

ORDER 

1. In this Original Application the plea of the applicant is that khasra 

No. 209 Sadulajab Saket New Delhi is a forest land and the land mafia 

has captured this land and has deforested almost 50 % of this land. 

Submission of the learned counsel for the applicant is that the private 

persons are raising construction by destroying the forest land and in this 

regard he has referred to the photographs on page 42 of the paperbook, 

he has also referred to annexure A-7 to show that the area in question 

has been registered in forest land. He has submitted that in last 3-4  

years large scale destruction of forest has taken place.  

2. The Original Application raises substantial issue relating to 

compliance of the environmental norms.  
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2 

3. Issue notice to the respondents, applicant is directed to serve the 

respondents and file affidavit of service at least one week before the next 

date of hearing. 

4. To ascertain the truthfulness of the allegation, we also deem it 

proper to constitute a Joint Committee comprising of the representative 

of Member Secretary, CPCB, representative of MoEF & CC along with 

representative of Forest Survey of India, Dehradun. Representative of 

Member Secretary, CPCB will act as nodal agency. 

5. The Joint Committee will visit the site, ascertain the correct 

situation and extent of damage to the forest, if any, caused and persons 

responsible for the same and submit factual status report before the 

Tribunal within eight weeks by e-mail at judicial-ngt@gov.in preferably in 

the form of searchable PDF/OCR Support PDF and not in the form of 

Image PDF. 

6. List on 29.08.2024. 

7. A copy of this order be forwarded to Member Secretary, CPCB, 

MoEF&CC and Forest Survey of India, Dehradun by e-mail for 

compliance. 

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 
May 14, 2024 
O.A. No. 535/2024 
HB 
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